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.1 , r. Justice U.C. rivastava- V.C. 
lion ible Mr. K. Obayya  -  

6ri R.C. Sth;ene learned counsel for 
the a2:)1icant states that insite of giving 
notices and instructions to the applicant 
has not turnedup and it appears that he is 
not interested in the case. If the applicant 
himself is not interested to persue the matter 
this application appears be rejected and 

 

 

cA, 

a ordingly it is dismicsed in non prosecution. 
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